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fically because it covers those areas
which do not come into the hinterland,
we cannot keep the Delhi rate struc-
ture completely different from the
rate structure of the adjoining States.

Another point raised wag that shop-
keeper does not make out a bill, which
means sales tax is avoided. To a cer-
tain extent, in stray individual cases
it may be true, but we have put safe-
guards also to prevent this. The deal-
er hag not only to make a bill of sale
‘to the individual, he has also to keep
an account of his purchases. When
he makes an account of his own pur-
chases, he can be caught if he does not
have a proper accounting of the sales
tax. In spite of that, some people are
so ingenious as to avoid all the wings
-of the law. It is very difficult to keep
a check on them,

Shri Prabhat Kar: Gear up your
organisation.

Shrimati Tarkeshwarl Sinha: We
are trying to improve our organisation.
Because of that we have been able to
reduce the arrears of income-tax to a
considerable extent, and we are trying
to see that this organisation of sales
tax is also improved, but as this orga-
nisation really covers the jurisdiction
of the State administration, there are
certain limitations also in this regard.

So far as multi-point sales tax is
concerned, I know it is a difficult pro-
blem for the consumers and also for
the purchasers who have to pay it
But it is also under the jurisdiction of
the State Governments. It is for them
to levy a single-point or multi-point
tax, and we cannot go very far in
this matter.

T am grateful for the general sup-
yort given to this Bill.

Shri Shiv Charan Gupta: It is not
merely the rate of taxation. We want
to have uniformily as there are cer-
tain things also involved, for example
exemplions. If tie hon. Deputy Min-
ister sces the list of Delhi Punjab and
Rajasthan, she would be convinced
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that there is no uniformity of rates.

Shrimati Tarkeshwari Simha: The
Delhi. All these problems were con-
sidered, and after they were discus-
sed, a common formula was devised,
and on that basis this Bill has come
before the House,

Mr. Speaker: The question is:

“That the Bill further to amend
the Bengal Finance (Sales Tax)
Act, 1941, as in force in the Union
Territory of Delhi, be taken into
consideration.”

The motion was adopted.

Mr. 'Speaker: There are no amend-
ments

The question is:

“That Clauses 1 and 2, the En-
acting Formula and the Title
stand part of the Bill.”

The motion was adopted.

Clauses 1 and 2, the Enacting For-
mula and the Title were added to
the Bill.

Shrimati Tarkeshwari Simha: 1 beg
to move:
“That the Bill be passed”.
Mr. Speaker: The question js;
“That the Bill be passed.”
The motion was adopted.

13.18 hrs.

DEMANDS FOR EXCESS GRANTS
(GENERAL). 1960-61

Mr. Speaker: The House will now
take up discussion and voting on the
Demands for Excesg Grants in respect
of the Budget (General) for 1860-61.
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DeMmaAND No. 17—Naca Himis-
TUENSANG AREA

Mr. Speaker: Motion 'moved:

“That a sum of Rs. 7,09,126 be
granted to the President to make
good an excess on the Grant in
respect of ‘Naga Hills-Tuensang
Area’ for the year ending the 31st
day of March, 1961."”

DeEMAND No. 24—TAXEs ON INCOME,

ETC.
Mr. Speaker: Motion ‘moved:

“That a sum of Rs. 1,15,528 be
granted to the President to make
good an excess on the Grant in
respect of ‘Taxes on Income, etc.’
for the year ending the 31st day
of March, 1961.”

DeEmMAND No. 46—CABINET
Mr. Speaker: Motion moved:

“That a sum of Rs. 2,05,819 be
granted to the President tp make
good an excess on the Grant in
respect of ‘Cabinet’ for the year
ending the 31st day of March,
1961,

DeMmAND No. 56—MANIPUR
Mr. Speaker: Motion ‘moved:

“That a sum of Rs. 3,06,869 be
granted to the President to make
good an excess on the Gran’ in
respect of ‘Manipur’ for the year
ending the 31st day of March,
1961~,

DEMAND No. 66—MINISTRY OF LABOUR

AND EMPLOYMENT

Mr. Speaker: Motion moved:

“That a sum of Rs. 53,222 be
granted to the President to make
good an excess on the Grant in
respect of ‘Ministry of Labour
and Employment’ for the year
ending the 31st day of March,
1961”,

DemAND No. 82—MIscELLANEOUS DE-
PARTMENTS AND OTHER EXPENDITURE
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UNDER THE MINISTRY oF  Srm,
Mines aNp Fuen

Mr. Speaker: Motion moved:

“That a sum of Rs. 1,72,00,220 be
granted to the President to make
good an excess on the Grant in
respect of ‘Miscellaneous Depart-
ments and other Expenditure
under the Ministry of Steel, Mines
and Fuel, for the year ending the
31st day of March, 1961".

DeEmMAND No. 85—PosTs & TELEGRAPHS:

D1vIDEND TO GENERAL REVENUES’ AND:
APPROPRIATIONS TO RESERVE FuUNDS

Mr. Speaker: Motion moved:

“That a sum of Rs. 77,40,659 be
granted to the President to make
good an excess on the Grant in
respcct of ‘Posts & Telegraphs
Dividend to General Revenues
and Appropriations to Reserve
Funds’ for the year ending the
31st day of March, 1961”.

87—LIGHTHOUSES AND-
LIGHTSHIPS

Mr. Speaker: Motion moved:

“That a sum of Rs. 7,62,314 be
granted to the President to make
good an excess on the Grant in
respect of ‘Lighthouses gnd Light-
ships’ for the year ending the
31st day of March, 1961".

DEmaND No. 92—COMMUNICATIONS:

(INcLUuDING NATIONAL HIGHWAYS)
Mr. Speaker: Motion ‘moved:

“That a sum of Rs, 10,73,266 be
granted to the President to make
good an excess on the Grant in
respect of ‘Communications (In-
cluding National Highways)' for
the jear ending the 31st day of
March, 1961”.

DemAND No. 96—OTHER Crvi. WORKS.

Mr. Speaker: Motion moved:

“That a sum of Rs. 1,64,10,450 be
granted to the President to make
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good an excess on the Grant in
respect of ‘Other Civil Works’ for
the year ending the 31st day of
March, 1961”.

DeEMAND No. 133—CaprTAL OUTLAY ON
Roaps

Mr. Speaker: Motion ‘moved:

“That a sum of Rs. 2,48,91,799 be
granted to the President to make
good an excess on the Grant in
respect of ‘Capital Outlay on
Roads’ for the year ending the
31st day of March, 1961".

Shri Yashpal Simgh (Kairana): I
beg to move:

That the Demand for an ex-
cess Grant of a sum of Rs. 2,05,819
in respect of ‘Cabinet’ be reduced
by Rs. 100.

[Desirability of reducing the tra-
velling expenses of Ministers (1)}

Mr. Speaker: These Demands and
cut motion are now before the House.

Shri Warior (Trichur): I shall first
deal with Demand No. 92 relating to
communications, including national
highways. 1 wish to bring to the
notice of Government the very sad
state of affairs....

Mr. Speaker: Why should he start
with sadness?

Shri S. M. Banerjee: It will end in
‘happiness.

Shri Warior: The affairs are so sad
that it must be brought to the atten-
tion of Government.

13.19 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

In many places load surveys are
conducted and we expect that some
attention would be paid to improve
the character of the roads. For ins-
+tance, if the load survey justifles con-
crete roads, at least after some years
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the roads must be concretised. The
survey is conducted every year, but
the effect of it is never seen by the
people especially in those parts of the
country where the monsoen is very
heavy and the roads are not main.
tained properly. There is so much
difficulty for heavy traffic in the re-
gion of west coast.

Not only that. The maintenance of
these roads and the improvements to
be effected are entrusted to the State
Governments, but the State Govern-
ments are not properly encouraged,
and attempts are not made to avoid
delays in sanctioning the requisitions
from the State Governments, When
we question them, the State Govern-
ments, and the department especially,
bring out these excuses. It is said
that the Cent-a] Government take a
long time to sunction  the estimates
and that after the sanction the
amounts are not paid in proper time.
Thesc are avoidable delays and the
estimates must be sanctioned earlier.
Clarifications, explanations and
querries should not be the cause of
delay.

I will now refer to the state of
affairs in backward areas such as
Kerolo: 1 refer to the Kasargod-
Mangatove  road. Between Cape
Comorin and Kasargod 4-5 bridges are
to be sanctioned by the Government.
I understand that the estimates were
submitted as early as 1957. After
clarification, explanation and querries
the final estimates had been sanc-
tioned in 1960. One bridge was fin-
alised and the other four bridges were
shelved. Thig main traffic route or
national highway is held up in this
part for want of proper sanction in
time. Even their maintenance is very

bad. In certain part they become
canals during monsoon time. Unless
State Governments are given help

and encouragement and sanction in
proper time, they could not be main-
tained properly.

There is another item Demand
No. 46 about which I did not want to
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speak at first. It does not reflect to
the credit of the Minister and that is
why I say this. The note here ex-
plains that the excess which occurred
mainly under the heading ‘tour ex-
penses’ was due to more touring than
anticipated by Ministers and Deputy
Ministerg towards the close of the
year. It is rather intriguing. I do not
know what prompted them to toyr
more in the close of the year.... (An
Hon. Member: Elections). Ministers
are people who should know how
much grants are there. Before any-
body else, they should have curtailed
their demands; they should have
shown the way to economise but on
the contrary they are having more
tours. I do not think this very much
rcflects to the credit of the Ministers,
much less to the Deputy Ministers. ...
(Interruptions.) This can be avoided.
The seriousness of the emergency is
not seen in these small affairs; it is
tried to be shown in much Dbigger
things. But her¢ also attention is
necessary and this expenditure could
have been avoided.

Shri S. M. Banerjee (Kanpur): I
shall confine my speech to Demand
Nos. 17, 46, 82 and 87. Demand
No. 17 refers to adjustment of the
debits in respect of the Police Batta-
liong deputed by the State Govern-
mentg of Madras, Uttar Pradesh, Bom-
bay and Madhya Pradesh to Naga-
land. Recently certain sad incidents
took place in Nagaland and irrespec-
tive of group affiliations Members ex-
pressed their grave concern about
that. I feel that adequate steps have
not been taken to safeguard the pro-
perty and lives of the loyal people who
are being exploited by the Naga hos-
tiles. Apart from placing some batta-
lions there, what positive steps have
been taken to safeguard them?
Through calling attention motions and
adjournment motions, I have pointed
out my apprehensiong about the
whole thing and I gsked the hon.
Prime Minister whether it was a fact,
ag has appeared in the newspapers,
that certain automatic weapons have
been supplied to the Naga hostiles by
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Pakistan. It was not merely the Press
news; it was g statement of a  very
responsible person who ig the head of
the Nagaland today. I would like to
have a definite reply whether ade-
quate steps have been taken to safe-
guard the life and property of these
people and secondly, whether any in-
vestigation has been made  further
into the press reports.

I now come to Pemand No. 46. The
note here says that the excess which
occurred mainly under the sub-Head
‘A-3—Tour expenses” was due to more
touring than anticipated by Ministers
and Deputy Ministers towards the
close of the year. The final estimates
were determined on the basig of the
trend of expenditure in the past, and
the excess came to light only after
the close of the year whep no action
was possible to provide additional
funds to cover it. That ig what this
note says. I do not grudge the hon.
Ministers or their deputies or Parlia-
mentary secretaries touring the coun-
try for the success of the Plan and tor
implementing the assurance they give
inside and outside the House. But a
feeling is growing in the country about
the extravagance of the Ministers. I
do not want to impute any motives to
anyone but I have only to say that
during the emergency Ministers must
also avoid. unnecessary expenditure.
In this House the question of electric
and water charges came up for dis-
cussion and the view wag expressed
here that extravagance should have
been avoided and an assurance was
given that attempts wnould be made
to se that the Bill does not exceed
Rs. 259. Is it a fact that when the
Ministers go on tour they are paid
mileage at 6 or 8 annas per mile? The
car ig the property of Government;
the chauffeur is provided by Gov-
ernment. ... (Interruptions.)

Shri B. R. Bhagat: Central Minis-
ters do not charge six annas per mile,
If they use private cars, they do so.

Shri S. M. Banerjce: If they go in
private cars and if they do not charge
the Government for petrol, they
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charge six annas or so. 1 am happy
to learn this. If we want people to
adopt simplicity and if we say in this
House that they should tighten their
belts for the security of the country,
people in the top should set good
examples. They should give every
iota of their energy, every belonging
of theirs, in the interests of the
country, to safeguard every inch of
this land. I would request the hon.
Ministers to see that they also reduce
their expenditure.

Coming to Demand No. 82 about the
retention price of steel, it is clearly
said: “The proceeds of the surcharge
representing the difference between
the selling price and the retention
price of iron and steel and miscella-
neous receipts recoverable from the
producers under the Iron and Steel
Control Order. 1956.” Whenever we
raise the question about the retention
price, we are given answers which
normally do not satisfy me at least—
I do not know whether other Mem-
bers are satisfied. About the reten-
tion price, I definitely have a feeling
that the private sector which is con-
trolling the major portion of our steel
production at present is exercising a
pull, because all our three plants
have not overcome the teething
trouble. Of course. some of the plants
are producing very well and they are
also expanding. But about the reten-
tion price, there is a tremendous pull
and pressure by the private sector, es-
pecially by the TISCO and IISCO, to
increase the retention price. Unless
the selling price of iron and steel in
this country is reduced, it will be very
difficult. The elementary theory is
that when production increases, the
cost of production is bound to de-

crease. That is how and why we say,

let us increase production to a pitch
where the cost of production will
come down. Naturally, when the cost
of production is reduced. the benefit
goes to the consumer and to the ordi-
nary industrialist also. The country
needs steel at a cheaper rate. The
only solution, aecording to me, is we
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should have another plant or you
must nationalise the existing ones in
the private sector. I know the Gov-
ernment is somewhat allergic to na-
tionalisation. I do not want to raise
that point now, but then, what about
having our fourth plant?

I avail myself of this opportunity,
with your permission, to put a ques-
tion to the hon. Minister about our
fourth stcel plant. The news appear-
ing in the various newspapers in the
country, from Washington, from New
York and from everywhere, shows
that there ig some hanky-panky about
giving aid to the Bokaro plant by the
USA. In all papers, it is given in
banner headlines. One newspaper,
for instance, says: “A.LD. announce-
ment on Bokara—Fears discounted in
New Delhi,” and adds:

“Authoritative sources here
today refused to take a glocmy
view of the despatches from Wash-
ington about the overnight an-
nouncement on the Bokaro Steel
Plant by the U.S. Agency for In-
ternational Development, A.ID.

Two points in the announcement
stress on the need for further in-
vestigation of the availability of
raw materials and the statement
that no deadline had been fixed
for a decision on U.S. participa-
tion in the project—created the
impression of a setback.

But those in New Delhi most
competent to speak on the gsubject
emphasized that such fears were
misconceived.”

I only wish that this information is
correct—that the apprehensions in
the people’s mind and the fears lurk-
ing in our minds are misconceived. I
would request the hon. Minister to
make a statement.
_Mr. Deputy-Speaker:
Member’s time is up.

shri S. M. Banerjee: I shall finish

in a minute. We were raising ques-

The hon.
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tions in this House. We are of course
indebted to the US for giving arms
aid and other forms of aid. We say
we feel more indebted if this aid
comes to us. But I want a  definite
assurance from the hon. Minister,
whether the aid comes to us or it does
not come to us, that we shall go ahead
with the fourth steel plant, because
our solution only lies in having the
fourth steel plant so that there is a
fair competition between the private
sector and the public sector, and ulti-
mately the consumer could be bene.
fited.

With these words, I request the hon.
Minister to answer the questions I
have raised, and especially these two
questions, namely, about the fourthk
steel plant and the retention price of
steel, and the security given to the
people of Nagaland.

ot T fag : SuTene wEREw,
TE guy 99 F ZL T @ §
o1 @ &, fafeed & o wo Ty
@A ST gAE F SAIT AR A
TEE SN O G@d I a@T g |
ey F BT F TTF FT Y, N0,¥¥%
To @A gHI, & L8UE H ¥, 0¥
To @9 g, T Q8T F §,¥3,5%3
To TT A 8% H EWIR AVHiE
fafreed & &ro To FT@ET &,45,900
To § AT | THHT HAAT 77 g¥7
wo @ Tl TS g WAE W9 H |
iy st & 7w ax A v & S
ey St & Jrw 9, qfFee AR anr
& an @, fefwmm § 9m oav,
Gizr feom & am ox ey & oy Y
o Ay ) AU ge goww g iR
T T A ¥ wd A aenT P
ST & @ A o feww @ s,
7 SF@9HE g WA | WS ;W &
w1 A frfaeer dmrar oy )

oq rEe #ifwd fF 39,5000
®o H1 Wy 7% A whr <3 &, W 3o
484 (Ai) LSD—15
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o wadt fafeed & wal & IoEw
& A | & qgl % wer aie @
FEAT, GIHFIX FT FEHE! GIHIT FY
qarr & 97 FT g 1 fio To Ho
sy e § SN F AT

“The Committee are not con-
vinced with the explanation
offered. The tours of the Minis-
ters must have been notified well
in advance. Had the Ministry
exercised a close watch over the
expenditure on account of tours,
consulting the tour programmes
from time to time, the resultant
excess could have been avoided. It
is not understood why a surrender
of Rs. 47,900 was made on 31st
March, 1961, while on the other
hand the expenditure had actually
been incurred in excess of the
grant.”

TF TTF IR Yo FUT Fo JIIT FT
Trg a1 frawy & fad, @@
TTE 04,628 %o ITH qRI @Y
FTWE | F AEER F T
®ET | W T A A A Ay
form ooz & wrenm ofr afrsa G
¥ A T AT ST A aE waw
o fafreed # of1 A s T Ea
forg gfega worc #r g dr e
ag fea Feax @7 war § FF R
sigw foq &1 aq & SuHT wEw
qoE ARl WA g

"ITATE AT WEE MR
agfy: IagiAt FfgidiT ow”

Fof wistm O @ 2 fr oo R
qT A ¥ IS gan T & WY oean
F e @aTIg o9 7 T §
wrdm et &, e wh § woear
i AT e & Ay O W W 55
aw 9T g P w T e
F1 oft 1% fafreer & w1 €
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TR R S T I 5 OF T wel
TS SR #1319 § of I feg v
Eq WX SR Ay WA T w1 mEd
o g 6 ofq 9A% wimw ff smama
R qg v g qeewe o o
fiat & a1 7€ ? SO frer &5 amr
TRt #}1 AL R | g AT A
3 @71 f5 w0 ok @ € fw &,
T TF 7T QY 9@ qF  wifew & of
7t frerm o @ Tenw &7 @A ?
Fhm wd e g @, I AR
yefr @, ST AYAT @, S TR
gie® T afgf § sy )@, s\
F FwE & 9F TR FE T EY, AT
FeAiFoaaa T farsw IR &,
Sh frfree o & Gur oft w9
T & foq dmiT adt &, o9 f
AT AT R, NG 0F e e
T g, Fram i aage woeT F
g3 FL AT W E T go fro F
femat FTeemagd v S Fg A
& 7.1 321 €71 &, WA Qoo To #T G-
T AT &, AT Lo To FrgAwq fafed ¥
FA &, % %o Hro Hro e, sy i 7t
F ofx wAr §, ¥ R E
% FT Qoo To HMIAT§ Ia F A
Y Fo F=aAT | AT FIIAFIX E 93
AT UTARAT FT Y G & HFHTTHT
Tam e Afes fafaeecam oo wen
gzt & fag dre gt & gafag
¥ geateT & fF S wa w9 fea o,
fag aG 9 "rw Tfqurie & T
RIY TET § GFFAEIN TR Y
fafaeet & 3t 56T AT | I A1 3
W T AT F AT § 1 FTH A
T & M FTAT IIrAT TR
¥ TEAET T g AT AW A
7 forar st @1 ST T g Ay
wii & 31 97 949 7 fFar ww afew
fafeeed & %1 o fF g7 e 9%
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§F SATT A & | yql @9 T4 at
3T ANCFIIRT FATAT AT F T 7B
T A TR @ g foH wrgi Ay
s 39 fog o8t w@ o & (w o
TSR AL §, T aq I afaids
FUT ST ug-g fod &1 oF R
g fawar &, @z ag 3w & foro | faeelr
FUR”T Y AT F SUTT AT 04 &
faas o 37 @ a3 & fad sog
TE &, AR AT F WA w1 I % §
guferd a1 geated 7% & % 7 &ro o
TR dro To @ew AT 97 |

Shri V. B. Gandhi (Bombay Central-
South): Sir, I shall not take much
time and I shall briefly deal with two
of the items. These Demands for
Excess Grants have already been
recommended for regularisation by
the Public Accounts Committee and as
such what really remains for us to do
is to just go through the ritual of
approving these grants. Still I think
it is not just a ritual, but it is a very
important parliamentary function that
we go a little more under the surface
in regard to these Demands for Grants
and try to understand what exactly is
asked for.

I will come directly to Demand
No. 82—Miscellaneous Departments
and Expenditure under the Ministry of
Steel, Mines and Fuel—Amount ex-
pended in excess of the grant for the
year ended 31st March, 1961. Here
they have a special kind of procedure
in the matter of keeping account of
these transactions in this Ministry. It
is said here:

“....receipts recoverable, from
the producers under the Iron and
Steel Control Order, 1956 are first
credited to the Consolidated Fund
of India as revenue receipts and
an equivalent amount is transfer-
red to the iron and steel equalisa-
tion fund by obtaining a vote
under this grant.”
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I am not competent enough to express
any opinion or make any comment on
this part of the narration.* I would
only say that so long as we continue
this policy of helping and subsidising
our steel imports and the steel indus-
try, such payments and such fluctua-
tions in the amount paid to marginal
producers are inevitable and are to be
expected. We know that only recently
we changed in fact, we raised the
retention price of steel. An increase
of Rs. 485 per ton in the average
retention price of steel for the five-
year period 1955 to 1960 was once
granted. Then, the average retention
price was also increased provisionally
by about Rs. 45 per ton with effect
from 1st April, 1960. We certainly
have no intention of changing our
policy in the matter of subsidising and
helping the marginal producers. There-
fore, I do support this demand for
grant.

There is one more demand about
which I would like to say a few wozds.
It is about the Posts and Telegraphs’
dividend to general revenues. You
know they are following the example
of the railways in the P. & T. Depart-
ment. They also pay a dividend to
the general revenue calculated at the
rate applicable to the railways from
time to time. The balance of the net
surplus of the revenues is transferred
to the reserve fund of the P. & T.
Department. The actuals for the year
resulted in an increase in the net sur-
plus of Rs. 77.41 lakhs, the whole of
which was appropriated to the reserve
fund, thus causing an equivalent
excess under this grant. The actual
adjustment was carried out after the
close of the year, when no action to
provide additional fund was possible.
This is a new arrangement and it
should be watched with interest.
Also, its effects on the balances to the
credit of this P. & T. Department may
also be watched.

ot AT qidw (TvEr) ;e
g, & wer w7 ¥ femigs AT
¥, &% A Y 9T AT WA
g

VAISAKHA 9, 1885 (SAKA) for Excess Grants 12674

(General)

qeelt &1 femigw & arar W= il
FGT FTATE ) T9F I G T T2
oG geedi a4 A feomr g &
o WG WACE AAT ERy §
fagqea war wiEdT g % o=fs & §
g¥ewTe frafg Soow &, o srar
FFIT T FT TS AT JIAT AT ST
Qre, ot gar § qfEt & arar a
¥ gg q@ ¥ ' @zrar & Sfwa 7Y
quRET | WY 39 % gw wnr @€ @3
gl &1 5T w3 § AT 999§
Fx & & F 3 F fag gaT 7,
T gordd TF AT A TEY FATE
F1 39 TP @ (FAr qrar § | & A
g fF Al #1 gaw R FE A
HITTFAT § | ToFIT A A § WK
Tau g fF e v ETA I A TG
g Fmi A ooy § 1 F 5w g w
TE ¥ WA G AGT <@AT |18,
TEW F AT W@ AT HRATE | AT
qrelt HGarEs RF W Iy
e fEmr T @ Fwmaar g fw
HTH HT g6 QR HAT wiizg aifa 7
g F9 (F7 91 &% |

THY < § WAl F @9 A 59
F Qi | T AAT T F AL FY AR
q3d I g ) I AEHT TFH A §,
foqy wfus wRE @ 1T & ST €
FTH FT AT § | AT HT IG5 TLATY
ERT 8, ST FH AGL EIaT | WY
feqede X fsaede  #HIT TWAT 9%
IR GHd GG & | T A 5T S
a1 OHT ATH glaT § 99 ¥ vw @&
ey F 9Ty UF UF UENHC ET
&, I S, WL AT A,
T qrerT ater wfg gqq weT g
IAF FT AEIGT g1 T & 1A F
ag) war & faw g9k T T @1
qTed @37 g Sl € | g% % & faer
aog @9 &g Wi & W T Fg WY
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T AT & | RSO FH AR
g 3 TF wifest agd feqeradt
FW § | & gawar g {5 S faqar
waw qgR FOFfww ;oA Y,
arfd &9 73, a0 & I FH
s@EIqmAE Ty 5 § I
AFH N FanEE as § 1 F wRag
5 qg @at v frar e

Fai aF fenrg do Y FTHFITG,
A3FTO TAT F AR T F FAT TTRAT
§ | W B3I AR [ FT I TR
¥ RWE I qaagy famea e g
qqT 597 & {F o F aweaa 51 g9F
T g TE T4, qEQ F AT FE
qgw T4 4T, AfwT T g AT AR
ST A g7 9 497 @14 |

foger faAT aame @el wower ¥
XTI F AL W waArer fawAT AT ¥
5T R ¥R TF H §, fT 1 F=w 7Y
fwar aar, 72t 9T F1% fagdr A a9,
afea faaw W &g & wwa
Yie g1 war | o7 727 O fafree g
Fqar war 5 ¥R aiT F2i 8, a1 e
S @AITTAF IAL FET F&GET T

qT Fo To WAX : FAT T A
armas W E?

=t ae qfem ;. Tt WA I
AT & A& ) 'Y, FET T AET FAT
g

& faura ¥ <1 g fF aary fifar ®
HTET T FAATT ¥R WT I o7
wa, afFT @EgAA § 7 q g A AR
T ZIAI F2 e S awra & Er T8
uF 1 A qg), & g w1 I 93w
FARHF FI@TE fF qiw Wi ¢
A St uiiewe & 98 Q9 1 T WM
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oz & T § afwe s e
g mr

TH THRTLT ¥ AT 1 §ar frav
1 g AR e qar gEdaaT
oif ga FHT a1 ST 9T A
dror 7gY TAdr @ W AT gy Srar
2

gafad o Tt AR IR
g7 FT & FE, AT IGT g g
SRR AT A2 T @I qF FT g T
quT gafg g 9iET § AT #1E aT
TR g E ) & fadgs s=w fF 3%
qqT F1 @cq AT 17 FYT O F
TR H g fFwar ord 1 g% garar
Htxai, Iwafaat S e &1 @w
qITAT S |

Wt ag (FEIMA) . FTAE
JuTenE  wged, fewiy @Y waEw
aiza ¥ fagr & qeso-ty & fugd
T3 THTSE  HIWT 74T § | w9 WA
& vETe Y @q a1 w7 {4,
Fiaq Feg@y Uz Rwifeex daww ¥
EARTT 6 FT AT 5 A Uoree-
e Foar =redr € 1 WO wwe § Ay
AT o amea & @ 349 dfere
W% g gq W &g CERT g W
&I TA(TAT AT FAT G | I AT CF
& FT w{1T graT & (& @A wgRw
ST ER W § q ue fg i 7 fg
4T, WA @H G & §AT, T 8 |
dgor madde ¥ gwiiyese wEisEw
HaT v, AT Yo F Ay faar g :

“The grant has been exceeded
by Rs. 87,278; the excess requires
regularisation. The excess occur-

red mainly under the head ‘Tour
expenses’.

2. During the year 1960-61 also,
there was an excess of Rs. 2,05,819
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over the grant, which was explain-
ed as due to more expenditure on
touring towards the close of the
year than anticipated.

3. The surrender of Rs. 21,480
which was made in March, 1962,
did not prove justified in view of
the excess over the grant.”

77 Twdr 8%0—g g ¥ 3§ R TAfaad
AT T8 FT gq0 ga7 forar s er §
R T a3 feare /e ¥ fod wrar @
g Tadr (eER-%R § ot fufie &y
g & dv ww fr HR
X fFr o § AR Fa ¥ faw 39
eIz aLET H faar mar #7 few oa
TR ¥ AT | & 37 w97 & fawg
g 1 R gfae & & gy gu T gar
efagr ae-a & Sar &, & gy
SATRT 4@ F1 HTE AT TES g7 IHAT E |

fewie do gu we7 waw & gfew
Ffaaa § a4 a4 F aR & § w7
w1 fag & gad sarar sgfees g ) fewis
Fo u& wimx F aX § & 1 Avw fgew
& #7579 §A ST g 74 & fF afg
H AW & forq ATV AT Sraw sae
FIAT qST AfwA T} ) FA @A
FE F I WY WEAT qgi F AR F
st & fargfee #r sqaear #3 &
FEAGIT TS g0 & 1 wlgT K RS
wsfafregar fate & agr man & -

“Ukhrul and Tamenglong Sub-
Divisions and the Mao Maram
Circle were continued to be noti-
fied as disturbed areas under the
Armed Forces (Assam and Mani-
pur) Special Powers Act.”

IF fale & wreew & AR ¥ o eohe
Fearr gom &, forerdy srepe e & P ot
T e 7 A §, 1041-R
# ¥3 dfew e fey g, foed &
FIT & FT FIEEAT g IR AR F
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WAL 499 O @1 gHT | THY S
freafmr & 120 Ffaw fore f&y g,
foms ¥ & Ffaw F1 FIEmaw g
R FT © T FT AEEGIT G |
Iq @iz ¥ gg Hr A grav § fF agr
9T T WEFG Qee} fww f@r g,
o8 & Qo FT AR FTA g0 Wt
FAA YQo FT TEIFIT FHT | TF
AT S F FIAAE, AT ATW-
AT &F qre #fgR § @Y &, Wi g
¥ wriem A<l ¥ e gar §
e § fewdfaw ag W § 1 @9
sl gar & % wrae &Y agr 9x o
e ST wqIAE FA H dE @
et & 1 5@ e & qamar v g 5
arm T ¥ oy fafew wEwew W
{5 ST TXHEEA AT 1 TE | 59 T
g fo o7 Wl Y AT ¥ TEwd
qgaTs ST § | SR T GW A &
qe ot agr X wE fowfer w@
¢ WrR Tmadw, freafrw Wk
HETEY R &, d) A1EH Y qF e Sqer
oYY gy & S AfEe W) agt & gk
& @1 &Y T 3 =gy

fewiz do Y TH G¥ AT
F A A & | A TACHIT FY qGT AAT
¢ wfew Qg der EamTeR feidie
FY sgaeqr vEr & 5 qes, qors, Ay
g | 98 UE o feqrdde @ 1 awm
¥ wrar fF wgr o A9 I §
dyar #, wgt § wH g, AR
wFd QY e & 1 Ay gawm oA §
QREE-qTET AT &1 9% fway, afe
IUET FNE AT LY WA KT A T
Tt 9 FAIET wR F1 @l § o
QAT F AET ¥ GTH A7 & AL
HTE FAT 247 & |

gt aF A FT e §,
Foa ¥ @ W 7, G waag
& aial #Y ST @ gwa ¥ AW



12679 Demands

[T 73]

RIT @r & 1 5794 fan aga qeada—y
e T &, i fafam Sy o
37 TR AS ITAey 5y U & )
g8l g9g a3 g % ez mfew &
|fFa AR ¥ § | oEYAEH FwET A
FIET 85R~%3 & fOl & 9 Y
73 fawrica #i § ¥R ¥ fgF=d o
foy € -

“The Committee in parag 11 and
12 of their 112th Report on Tele-
communications has commented
on the unrealistic manner in
which planning had been done
with regard to the requirements
of telephones during the First and
Second Five Year Plans resulting
in the accumulation of unsatisfied
demand of the order of 1,20,000
telephones at the commencement
of the Second Plan and 2,00,000
telephones at the end of that
Plan.

While the Committee appreciate
the practical difficulties in ex-
panding the telephone facilities in
the First Five Year Plan, as set
out by Government in their reply,
they feel that with the accumu-
lated experience of the past
12 years, it should now be possible
for the Posts and Telegraphs
Department to gear their machi-
nery to meet the requirements of
this vital facility.”

15 hrs.

wq & A griaw & e ¥ qver
[T FAT ATEAT E | AT Tl ¥ WO
gras s T § | T4 A& T §
IR TIAC 1 LeuE F I W OF T
Forar T &1 A & frA F g
72 ¥gr 1 § f5 3 9 W W A9
TE AL A AT & | 9T A& F
FeaTir A2g Tt ff, 3 0F X
mﬂzgawﬁ,w’l’taﬁi%mﬁ
&forg & Mfew o, = sTd ™
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TITT AL TX OAT GF AT AT AR
Y fF Il 7eA F ? 9% R aar
Tfrifrrmag ¥ s T
FT gF F1 T FT foqr @ § A s
T a8 gt § v 53T age ¥ @
TR ¥ 9% @Y § H g aon aw
F A T 7T WY § 9 EfwE e
AT & | qgT 9% T EF v frar srar
AT 9T FAT T A7 QY ¥ F fgaw
¥ fFw uF aqTET &% gEw e &
f&ar a1 5 vaw Jq@ ¥ qF @y
mar ¢ fr ag a= gy mar § ) w7 ifew
FGH I &F AT § AV FL T 0T oA
ar & 5 O wifew &1 @1 90w
ST § W IFAW A7 AR faey
¥ g1 FiEFz A1 @ AT 1 g g
FT FATH BT ATYY FE qq€qT 7 FY
T ) 2e%o-52 ¥ fomw ot w7 @F AT
U &, AT WL qgr AN A §
& FgT A § A §F Hiw 9 Iqd
fe Awaw grzaw & O ¥ gow |y
foar @ 1 wmw v Y & Afew g W
AT o1 7Y A O & fE S a7 a= Y
oTaT & w3 & f&dl A 3y a A @Y
99 | S5 T2 F°% g1 ST g a1 AT /-
TF I qaTe 4 I3, gd o
grd AR T faeett w9 &, § w9
FuF anaz T Ragag fw
ATET T4 AH EATT R |

o:f aF TART A feare &7 Ay
& dra @A § ey WY wET T|T g,
ag fFd a@ § Q0 Erm, T wy oH
AT | 73 @FT a1 g F 7w Lhat is
oniy lamenting ovur spilt milk &Yy
gy e T, 9% 9T O 9 wiaeT wgY
BEFTE | @I Y FIAW § 1 I
R 5g T feoquit FHT 3T 1 78
ZrT feogofy got gftesior & Y o1 @
2 femT ¥ ol s ad )



12681 Demands

The Deputy Minister in the Minis-
¢&ry of Finance (Shri B. R. Bhagat):
Mr. Deputy-Speaker, Sir, a number of
points have been raised about the
Demands for Excess Grants, but
before I go into them, I must try to
remove the misconception that re-
peatedly occurs in the minds of hon.
Members, namely, that there is large-
scale wastage or excess over which
there is no control. As it is pointed
out in the introductory remarks, this
excess occurs because of the special
accounting procedure in which at
times it is difficult to know whether
in the sum provided for in the Budget
there is going to be a shortfall or
whether it is going to be exceeded. It
comes to light only when all the
accounts, receipts and everything is
completed and that is completed much
after the accounting year. Therefore
inevitably—I want to emphasise this
point—in the present accounting sys-
tem it is bound to happen unless all
payments are made through cheques
and it is tabulated so that we will
immediately know, as soon as an
amount is spent, that excess is taking
place. For that we need complete
separation of accounts from audit and
all those things. That has been con-
sidered and tried in one or two depart-
ments but has not been extended
mainly for the reason of cost and other
things. All I am saying is that to say
that excesses or shortages should be
completely eliminated in the present
accounting or budgeting system, that
is, hundred per cent, is asking too
much . . . (Interruption).

Shri Bade: These are the remarks
of the Auditor-General.

Shri B. R. Bhagat: I will answer all
the questions. Therefore when we
come to this position, inevitably either
we will come to the House for Sup-
plementary Grants or we will come
to the House for regulation of the
excess. What the Government should
see—we are trying—and the House
also and Committees, like the Esti-
mates Committee and the Public
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Accounts Committee—the Public Ac-
counts Committee is mainly concerned
with these Demands—should see that
such excesses are minimum. Repea-
tedly I have been giving the figures.
The amount of the excess, if you see
the whole year’s Budget, is only
Rs. 6:95 crores.

Shri Bade: Rs, 2 lakhs,

Shri B. R, Bhagat: When you see
that the Budget is for hundreds and
thousands of crores of rupees, it is a
very smal]l percentage. It is very
much less than 1 per cent. Therefore
when they say that the Government is
having no control or that wastage is
taking place, hon, Members have not$
exercised due care that they usually
do

They have said one or two things
about the Demands relating to Naga-
land.

Shri Bade: These remarks are of the
Auditor-Genera] that instead of sur-
rendering the amount, they should
not show excesses in this way. They
are repeating the same things. They
are the remarks of the Auditor-
General,

Shri B, R, Bhagat: All that is be-
ing done. But, ag I said, unless there
is complete separation of the accoynt-
ing and audit procedure and some
other reforms, it is inevitable. This
matter has been gone into by the
Auditor-General also and the House
Committee. This could not be imple-
mented because it would require more
personnel, much more cost and will
lead to more expenditure, It hag been
given up for the time being.

A point was made that the Naga
hostiles are equipped with automatic
and modern weapong and that from
where they are getting them, It was
said that probably they are getting
them from Pakistani sources.

Shri D. C. Sharma (Gurdaspur):
And from China,

Shri B, R, Bhagat: As is known,
modern weapons can be bought or got

from anywhere. Sq we ca:u}ot pre-
cisely say the source from which they



12683 Demands

[Shri B. R. Bhagat]

have got them. It would not be wise
or prudent for us to say without going
into the matter fully. The Government
at present is going into it. Once it comes
to a definite conclusion about the
source of these weapons, certainly it
wil] come to the House and tell the
House, but just now the Government
is not in a position to say precisely
and definitely about the source of
these weapons,

Then, it was said that there are
no roads and that money was paid.
I am surprised that this sort of gen-
eneral remarks have been made. It is
true that the speed of the work may
not be upto the expectations of horn.
Members or of the Government. I
am told that not only roads are being
built but ‘every effort is being made
to extend the road-building program-
me. But hon. Members should ap-
peciate that because of the particular
climate of NEFA, the period for con-
struction is very short and often
times we have to confine all our acti-
vities to that period,

Then, about the retention price it
was said that it has been determined
so as to help the private sector, It
wag asked ag to how the cost in the
private sector is going up. It was
also said that we should better nation-
alise them or should have another
vlant, But the fact of the matter is,
leave aside all the ideologies, it is a
pure fact that the old plants are much
cheaper....

Shri S. M, Banerjee; I said that.

Shri B. R, Bhagat. than the
new plants because of the enormous
capital cost involved in it, For the
time being they are costly, The per
ton cost of the public gector plants is
higher than the per ton cost of
the steel projects in the private
sector, not because one is in the private
sector and the other is in the private
sector. If you put up a steel
mill today, you have to spend
Rs. 200 crores whereas 10, 12 or 20
yearg ago when the Tata’s or Indian
Iron were set up the capital cost was
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‘much less; Therefore their per ton
cost is less. Therefore it is no use
introducing any ideology and saying
that Government doeg not want to
nationalise them. Certainly, Govern-
ment does not want to nationalise
just for the sake of nationa-
lisation because that is not in the
public interest or national interest.
The fact remains that the entire
policy of giving retention prices and
al] thig is being considered from the
national interest point of view  Al-
though, the House is very we]] aware,
there was a demand from the private
producers, like, the Tatas and Indian
Iron, for a higher retention price and
although the higher retention price
would have showpn that the public
sector plants are making less loss, still
in the interest of not allowing the
price of a primary commodity like
steel to go up, Government came to
this conclusion, after a good deal of
consideration and the retentiom price
came to a lower figure than what was
expected by the market or by the
private producers. That shows that
in determining the price of a primary
commodity like steel or cement or
coal or in any other matter the con-
siderations are: the nationa] interest,
the consuwmer interest and the cost of
end-products. Thig is very well borne
out by the fact that the hon. Minister
for Steel and Heavy Industries ex-
plained the same while replying to the
debate, What is the conclusion about
it? It ig absolutely crystal clear about
the objectives of a policy of the prices
of commodities like steel, cement etc.

Then I come to the point which was
much made of, that is, the question
of Ministers’ tours,

Shri S, M. Banerjee: Before he goes
to the next point may I know—I also
raised it today—something about the
Bokaro Steel Plant about which the
news hag been appearing? Can you
throw some light on that? Only today
I raised it,

Shri B. R. Bhagat: T have also read
it, That ig not relevent at this stage.
The Minister is just back from Ger-



12685 Demands

many and he wil] certainly at the
appropriate moment enlighten the
House and the hon, Members about
that,

Shri S. M, Banerjee;: Thanks.

Shrj B, R, Bhagat: Coming to the
question of Ministers’ tours, the hon.
Member has tried to make a sort of
speech which is usually delivered at
the elections time ang he said that the
Ministers’ tours are wasteful. I do
not know, He has quoted figures from
year to year showing that the cost has
bezn rising. He forgets that the tours
are not undertaken for the pleasure of
the Minister or for making any profit,
any money out of them., I do not
know. The hon, Member knows that
most of these amounts are merely
adjustments. If the Minister goes on
a tour to some place, whether it is the
railway charge or the plane charge,
it is adjusted, It is merely book ac-
counts. Nothing comes to him,

Secondly the hon, Member referred
about the cars. I do not know about
the States. But here, if you analyse
the figures, you will find the car hau-
lage, the road mileage, is very little
because to most of the places they go
by air or by traipn because of the very
nature of their duties. But wherever
they use the staff car, there is no
question of any adjustment to them-
selves. There is absolutely no quetion
of petrol or anything. The rule pro-
vides that once a public vhicle is used,
there cannot be any appropriation
made to the personal account of the
Ministers. Similarly, evep about DA,
in most of the place the Ministers stay
as State guests of the.State Govern-
ments and whenever they stay there
as State guests—most of the Central
Ministers stay as State guests of various
State Governments—they only get
one-fourth of their DA which mostly
goes in paying for the tips, servants
or other hire charges. So it is not as
it it is of any benefit to the Ministers
concerned.

Then, the question remains why
expenses may be going up. The only
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answer is that probably today the
number of Ministerg at the Centre is
larger thap what it was before,

Shri S, M, Banerjee; At the end of
the year.

Shri B. R, Bhagat: Secondly, it might
be because of this. Now, when the
Parliament ig in session, for example,
the budget session, we know how
much difficult it is to get away from
Delhi. So, sometimes it might be for
some other convenience or some-
thing— it is just a chance—that in a
particular year, at the end of the year,
the tour programme may be more,
There is nothing more nothing less.
To say that it is wasteful expenditure
is not correct. The hon. Member
said that the Ministers should go in
sack-cloth and ashes. I do not know,
if they want the Ministers to live as
saints or as norma] human beings. I
do not know, But point is....

An Hon. Member: Just like yogies

Shri D, C. Sharma: He said, you
should live like sadhus.

Shri B. R. Bhagat: 1 think the
Parliament would not expect us to live
like sadhus. Parliament would expect
us to live like normal human beings
and that care should be taken to see
that whatever they do even in their
tours should not be wasteful. Recent-
ly, we have checked the additional
staff of Ministers going with them
whenever they go out, This is mini-
mised.

Then, there js a circular by the
Prime Minister that Ministers, as usual,
should avoid taking saloons, I do not
think any Minister—maybe, my collea-
gue the Railway Minister, because he
has to stay out of stations in connec-
tion with hig specia] duties may be
taking a saloon,—takes a saloon. All
care is taken to see that all avoidable
expenses in connection with tours are
minimised, But the fact remaing that
they are responsibilities assigned to
the Ministers which the Parliament
has cast upon them and their charges
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are all over the country and they have
to go on tours in the country. Now,
it is said, it is an emergency. I do
out know what the concept of emer-
gency is. In emergency whether the
Ministers should sit in their offices and
do file work or go more and more to
the people in connection with their
‘work, that is for the House to appre-
ciate, I think whatever tours are
undertaken, they are undertaken in
the discharge of their duties. Every
care is taken to see that all avoidable
expenses are minimised, But the fact
remains that the work is increasing,
whether in connection with the dave-
lopment, whether in connection with
defence or any other matter. The
resposibility of the Ministers is in-
creasing. If the tours increase in the
discharge of their duties, I think, it
should not be taken as a wasteful ex-
penditure, and the earlier that ccn-
ception is removed the better.

Mr. Deputy Speaker: There is a
cut motion by Shri Yashpal Singh.
Am I to put it to the vote of the
House? Do you withdraw it?

Shri Yashpal Singh: I do not with-
draw it

“The cut motion was put and negatived.

Mr. Deputy-Speaker: The question
bs:

“That the respective excess
sums not exceeding the amounts
shown in the third coiumn of
the Order Paper be granted to
the President to make good the
amounts spent during the year
ended 31st day of March, 1961, in
respect of the following demands
entered in the second column
thereof:

Demands Nos. 17, 24, 46, 56, 66,
82, 83, 87, 92, 96 and 133",
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DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 1960-61

Mr. Deputy-Speaker: We now
take up discussion and voting on the
Demands for Excess Grants in res-
pect of the Budget (Railways) for
1960-61.

Motion moved:

“That asum of Rs. 13,58,90,160
be granted to the President to
make good an excess on the Grant
in respect of Appropriation to
Development Fund for the year
ending the 31st day of March,
1961.”

The time allotted is half an hour.

Shri S. M. Banerjee (Kanpur): May
I suggest that the Demands for 1960-
61 and for 1963-64 may be taken up
together so that the hon. Members
may speak on both the demands and
then let the Minister reply. It will
save time also.

Mr. Deputy Speaker: These are
separate, One is excess demands and
the other is supplementary demands.

The Deputy Minister in the Min-
istry of Railways (Shri S. V. Rama-
swamy): Sir, the excess demands for
1960-61 are in respect of one ‘voted
grant’ and six ‘charged appropria-
tions’ and are presented in the light
of the recommendations of the Public
Accounts Committee (Third Lok
Sabha) who, as a result of the review
of the Appropriation Accounts for
the year as also the Note on these
excesses submitted to them duly vet-
ted by the Comptroller and Auditor
General, observed as under in para 12
of their Report—Vol. I:

“The Committee recommend
that the excesses mentioned in
para 10 (of the Report) be regu-
larised by Parliament in the
manner prescribed in Article 115
of the Constitution.”



